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CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

0.A,1062 of 1996
Date @f Order: 25.11.97.

Present: Hon'ble Mr,Justice S.N.Mallick, Vice-Chairman,
Hen'ble Mr ,M,S.Mukherjee,Adninistrative Membe:.

BASUDEB DEY,

workine as ex-loce Enspecter NJP,N.F,

Railway.
cee. Betitiener,

-Versus-
1. Unier ef India, service throusgh The
General M nager,Nerth Fremtier Railway,

Maligaer,Guahati,Assam,

2. The Divisienal Mechanical Eneineer(P),

Nerth Frentier Railway,Katihar.

+ess Respondents.,

For the petitiener: Mr,B.Mukherjee,ceunsel. Heard en: 25,11.97.

Fer the respondents:Mrg.U,Sanyal,ceunsel, Ordered on: 25,11.97.

O R D E R

S,N.Mallick,V,C,

_ We have heard the ld.ceumsel appéarimg for the
petitisener and the 1d.ceunsel appearing fer the respopdenté—

Unien of India and The Dvl.Medhaﬁical Eneineer(P) ,Nerth

Frentier Railway,Katihar.

Ne teply has been filed ey the respendents . This

apelicatien is directyed against a departmental preceeding
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initiated against the petitiener en the basis of the
Charee-Sheet dated 30.11.94 (Annexure-A.l to the petition).
It ié susmitted that em that very day, the petitiener

retired frem the servicé.'There is further préYer to release
his DCRG money, fﬁll peﬁsi@m and otﬁer censequertial eenefits
alang-with’inﬁerest after quasﬁing the said preceedings.
After geimg-threugh the materials, we de not find aﬁy lawful
reasen te entertain this applicatien fer quashing the
departmental preceedings and te allew the petitiener‘s other

prayers.

The applicatien is dismissed. But, censidering
the circumstances in wﬁich the petitiener , a retired
empleyee, has been put, we direct the responrdents , mrtcularly
the rgsyondént no.2 hRerein, te coﬁplete the disciplinary
preceedings withim 12 weeks frem the date of communicétien
of this Order, if net already completed witheut granting
any unrecessary adjoeurnment., This is a pefémptory'order

fer cempliance, Né erder ésAt@ cests.
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